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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 225/XC-S-1-21-22 S-2021
Dated Lucknow, March 16,2021

NOTIFICATION
MISCELLENEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Lok Seva
(Shaaririk Roop se Viklaang, Swatantrata Sangraam Senaniyon ke Aashrit Aur Bootpoorva Sainikon Ke
Liye Aarakshan) (Sanshodhan) Vidheyak, 2021" introduced in the Uttar Pradesh Legislative Assembly on
March 03, 2021.

THE UTTAR PRADESH PUBLIC SERVICES (RESERVATION FOR PHYSICALLY
HANDICAPPED, DEPENDENTS OF FREEDOM FIGHTERS AND EX-
SERVICEMEN)(AMENDMENT) BILL, 2021

A
BILL

further to The Uttar Pradesh Public Services (Reservation For Physically
Handicapped, Dependents of Freedom Fighters And Ex-Servicemen)Act, 1993.

IT Is HEREBY enacted in the Seventy second year of the Republic of India as
follows:-

1. This Act may be called the Uttar Pradesh Public Services (Reservation For Short title
Physically Handicapped, Dependents of Freedom Fighters And Ex-Servicemen)
(Amendment) Act, 2021.

2. In section 3 of the Uttar Pradesh Public Services (Reservation For Amendmentof
section 3 of U.P.

Physically Handicapped, Dependents of Freedom Fighters And Ex-Servicemen)Act,
Actno. 4 of 1993

1993 in sub-section (1) for the existing clause (i-a), the following clause shall be

substituted, namely:-

(i-a) in public services and posts other than Group 'A' posts, on and from
the date on which the Uttar Pradesh Public Services (Reservation For
Physically Handicapped, Dependents of Freedom Fighters And Ex-
Servicemen) (Amendment) Act, 2021 is published in the Gazette, five percent

of vacancies for Ex-Servicemen.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Public Services (Reservation For Physically Handicapped, Dependents of
Freedom Fighters And Ex-Servicemen)Act, 1993 has been enacted to provide for reservation of posts in
favour of Physically Handicapped, Dependents of Freedom Fighters And Ex-Servicemen. The aforesaid
Act was amended vide the Uttar Pradesh Public Services (Reservation For Physically Handicapped,
Dependents of Freedom Fighters And Ex-Servicemen) (Amendment) Act, 1999 whereby five percent

reservation of ex-servicemen is permitted on posts other than Group "A" and group "B" posts.
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With a view to providing representation to ex-servicemen in State subordinate public services

and posts, it has been decided to provide five percent reservation to them in Group "B" posts also.

The Uttar Pradesh Public Services (Reservation For Physically Handicapped, Dependents of
Freedom Fighters And Ex-Servicemen) Bill, 2021 is introduced accordingly.

YOGI ADITYANATH,
Mukhya Mantri.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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